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AUTHORITATIVE ENGLISH TEXT

BILL NO.3 OF 2014

THE HIMACHAL PRADESH TAX ON LUXURIES (IN HOTELS AND
LODGING HOUSES) AMENDMENT BILL, 2014

(As PASSED BY THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH TAX ON LUXURIES (IN HHOTELS AND
LODGING HOUSES) AMENDMENT BILL, 2014

ARRANGEMENT OF CLAUSES
Clauses:

1.  Short title.
2.  Amendment of section 2.
3. Substitution of section 0-B.



Bill No. 3 of 2014

THE HIMACHAL PRADESH TAX ON LUXURIES (IN HOTELS AND

LODGING HOUSES) AMENDMENT BILIL., 2014
(AS PASSED BY THE LEGISLATIVE ASSEMBLY)

A

BILL

further to amend the Himachal Pradesh Tax on Luxurics (in Hotels and Lodging

Houses) Act, 1979 (Act No.15 of 1979),

BE it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-fifth Year of the Republic of India as follows:—

1. This Act may be called the Himachal Pradesh Tax on
Luxuries (in Hotels and Lodging Houses) Amendment Act, 2014,

2. In section 2 of the Himachal Pradesh Tax on Luxurics (in

15 of 1979 Hotels and Lodging Houses) Act, 1979 (hereinafter referred to as the

“principal Act”), for clause (gg), the following clause shall be substituted,
namely:—

“(gg) "receipt” means the amount of monetary consideration
received or receivable by a proprietor for any luxury provided
in a hotel;”.

3.  For section 6-B of the principal Act, the following section
shall be substituted, namely:—-

"6-B. Lump-sum luxury tax by way of composition.—
Notwithstanding anything contained in this Act, the proprietor
shall be liable to pay luxury tax in lump-sum by way of
composition, as the Commissioncr or the officer authorized
by him in this behalf may determine, in public interest, on the
basis of a simplified formula based on rates and charges
fixed by the prescribed authority for the luxury provided in

Short title,

Amendment
of section 2.

Substitution
of section
6-B.



2
a hotel and subject to such conditions, in such manner and
to be paid at such intervals as may be prescribed, and
thereupon, during the period such composition remains in
force, the provisions of this Act and the rules made thereunder
relating to the filing of returns and the maintenance of accounts
by such proprietor shall not apply to him.”.
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